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signed by the Secretary-General of the Lok
Sabha:—

@

"In accordance with the provisions of rule
96 of the Rules of Procedure and Conduct
of Business in Lok Sabha, I am directed to
enclose the Appropriation (Vote on
Account) Bill, 1997, as passed by Lok
Sabha at its sitting held on the 20th March,
1997.

The Speaker has certified that this Bill is
a Money Bill within the meaning of article
110 of the Constitution of India."

(IT) "In accordance with
the provisions of rule 96 of the Rules of
Procedure and Conduct of Business in Lok
Sabha, I am directed to enclose the
Appropriation (No. 2) Bill, 1997, as passed
by Lok Sabha at its sitting held on the 20th
March, 1997.

The Speaker has certified that this Bill is
a Money Bill within the meaning of article
110 of the Constitution of India."

(HD)

"In accordance with the provisions of
rule 96 of the rules of Procedure and
Conduct of Business in Lok Sabha, I am
directed to enclose the Appropriation Bill,
1997, as passed by Lok Sabha at its sitting
held on 20th March, 1997.

The Speaker has certified that this Bill is
a Money Bill within the meaning of article
110 of the Constitution of India."

av)

"In accordance with the provisions of
rule 96 of the Rules of Procedure and i
Conduct of Business in Lok Sabha, I am ,
directed to enclose the Reserve Bank of
India (Amendment) Bill, 1997, as passed
by Lok Sabha at its sitting held on the 20th
March, 1997".

I lay a copy of each of the bills on the
table of the House.

THE DEPUTY CHAIRMAN: Hon.
Members, yesterday, in the House a query
was raised by Mr. Satish Agarwal and was
supported by Mr. Salim. They
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mentioned above the laying of a paper by
the Minister of Industry. He made a
clarification about it and sent it to us. I am
very happy that the Minister is so prompt
that last evening, at 4 O' clock he sent me
that letter. I would like him to explain
about the paper which was laid yesterday.
Please, Mr. Minister.

THE "MINISTER OF INDUSTRY
(SHRI MURASOLI MARAN): Madam, I
am thankful to you that yesterday you were
gracious enough to permit me to lay a
paper on the Table of the House. There was
a precedent, on July 14, 1992. They laid it
like that because it happened to be a draft
notification. It did not contain the date or
the number. While making a summary they
made a slip, in a sense; they should have
told us that it is a notification amending an
earlier notification dated 1st January, 1992.
It is not there and perhaps, because of that
they arrived at that conclusion. Therefore, I
have made it very clear that there is a
precedent for that. It was done on July 14,
1992. Therefore, there is no discrepancy in
that.

THE DEPUTY CHAIRMAN: Thank
you, very much. I hope everybody else
would be so prompt. Let us know all the
Members' queries.

RE. NEED TO REVAMP EDUCATION
SYSTEM

SHRI SATISH AGARWAL
(RAJASTHAN): Thank you very much,
madam Deputy Chairperson, for allowing
me to raise an issue which affects India's
future, i.e. the younger generation of the
country, the student community of the
country. I would not go into the details.
Madam, we had raised this issue on 14th
March in this House. I drew the attention of
the Government at that time to the plight of
the students with regard to the physics
paper of Class XII.

Thereafter, Madam, I was very much
concerned and perturbed while reading a
newsitem. It said: Unhappy with the
examination, aclass VII girl commits
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suicide, ends life. 'Payal Sharma,
astudent of class VII, aged only 10-11".

When she came home, her mother was
preparing lunch. The girl committed
suicide. The girl committed suicide before
her mother tried to save her. I do not want
to go into the sorrowful tale. I was so much
upset that immediately L gave notice to the
hon. Chairman for making a Zero Hour
submission. ~ The  hon. Chairman has
been kind enough to permit it later on.

Madam, the point is, day in and day out,
there is some report or the other in the
newspapers on this. We had raised I the
issue the other day. Then, again, just two-
three days ago, on 19th March, the
'Hindustan Times' carried a story: 'Students
find mathematics examination difficult'.
Again, in today's 'Indian Express', we find
on the first page: 'First Physics, then
Chemistry, and novr, Mathematics, makes

kids cry'. I do not want to go into all the
details which are contained in this.

SHRI S.S. AHLUWALIA (Bihar): It is
tenth standard paper.

SHRI SATISH AGARWAL: Whatever it
is. The point is; the student community is
facing a tremendous problem, whether they
are in the X standard or XII standard. I am
talking of the system as such. Again,
Madam, in the 'Hindustan Times' of 20th
march, there is a newsitem. I do not want to
quote Mr. R.K. Narayan's strong case for
doing away with the examination system.
They have said that school books are an
instrument of torture. Our schools are
nothing but torture cells. They are just
torture cells and nothing else. On the top of
it, the examination system is a further tor-
ture.

I would say that up to the eighth standard,
there should be no examination. We have got
an examination system in the country, but we
do not have an education system. The whole
education system needs to be revamped. The
Mudaliar Commission was there. The
Radhakrishnan Commission was there. -
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Prof. D.P. Chattopadhyaya's report is
there. We have also Prof. Yashpal's report.
There are many, many more reports.

Through you, Madam, I would request
the Government to address themselves
immediately to the question of revamping
the whole examination system. Up to the
eighth standard, there should be no ex-
amination; no failures. Only the X and XII
standard are very much related to the future
career of the student community. I do not
want to read out all the things contained
here; where the families have given
interviews, etc. 1 will give just one
quotation. The newsitem says: 'Complaints
pour in from students all across the city
who took the mathematics examination this
morning'. Then, it says: 'A student of the
Delhi Tamil Education Society School,
Chitra Aiyar, found the paper very lengthy;
the last two problems could not be solved'.
I do not want to read out the whole thing.

THE DEPUTY CHAIRMAN: Please.
Don't read out from newspapers.

SHRI SATISH AGARWAL: Madam,
the student community, as I said, faces a
tremendous problem. That is why we
raised the issue. I requested the Minister of
State in the Ministry of Human Resource
Development to come out with some sort
of a solution. We, members, pleaded.
There should not be any examination. The
competitive examinations would be held, at
the all-india level-entrance examinations—
sometime in April and May.

The Government should devise methods,
in consultation with the CBSE as well as
the State Boards. There are problems with
regard to the State Boards also. The
students  should be given some
proportionate grace marks, in proportion to
the marks that they get in the other papers.
Some sort of method should be evolved. I
am not an expert on this. Therefore, I
cannot say how it should be done.

It is with a sense of deep anger and
anguish that I am raising this question
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regarding the depression among the student
community, regarding the suicide being
committed by the students, young students
of 10-11 years of age. It is very sad. Not
only young lives are lost. But the families
also suffer.

Through you, Madam, I would request
the hon. Minister, I would request the
Government, to do something in this
matter so as to save the future generation
of this country from this kind of situation,
from getting into a state of depres-sion.
Please, for god's sake, do something.
Otherwise, I do not know what is going to
be the fate of the younger generation.

Thank you.

SHRI V. NARAYANASAMY (Pon-
dicherry): Madam, Deputy Chairman, this
is the plight of not only the 7th class
students. The 10th class maths examina-
tion paper was also tough. Then, the 12th
class Physics, Chemistry and Maths ex-
amination papers were tough.

Madam, there was no complaint in the
previous years about the question papers
set by the CBSE. It has been done this
year. I could read the observation made by
the Chairman of the Board. What the
Chairman of the Board said was contrary to
the general feelings of the students and the
parents community. He said that an
examination in which every student gets
100 per cent marks was, by no measure, an
examination. As far as Maths and then
Chemistry are concerned, children do get
98 per cent, 99 per cent or 97 per cent
marks. Brilliant students were getting
them. This time the question papers set
were difficult, lengthy, vague and out of
the syllabus. This is the issue which we are
raising. The questions asked were out of
the syllabus. The children could not answer
them.

SHRIMATI RENUKA CHOW-DHURY
(Andhra Pradesh): Maths also.

SHRI V. NARAYANASAMY: Two
questions in the Physics paper were out of
the syllabus.
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SHRIMATI RENUKA CHOW-
DHURY: Physics, Chemistry and Maths.
...(Interruptions)

SHRI V. NARAYANASAMY: The
students were asked to give solutions for
two questions which were lengthy. More
than half-an-hour was taken by the students
for answering them.

Apart from complaining to the Press,
they are complaining to Members of Par-
liament.

The children are depressed. It is not one
child. A number of students who have
written the examination, have been
affected. For admission to professional
courses, they require 98 per cent or 97 per
cent cut-off marks. How will they be able
to get such marks when you are setting
papers out of sysllabus? Therefore, I want
the hon. Minister to consider this.

I want the hon. Minister to make a
statement in this House on what action he
is going to take. We are going on recess for
20 days. Therefore, I demand from the
Minister that he should hold a discussion
with the CBSE Board and try to solve the
problem by giving grace marks to those
students who appeared in  those
examinations. Let us be very fair on that.
Otherwise, Mr. Minister, you will have to
relax the rules for admission to engineering
and other colleges.

THE DEPUTY CHAIRMAN: Miss
Saroj Khaparde.

SHRIMATI RENUKA CHOW-
DHURY: Madam, I also want to say...

THE DEPUTY CHAIRMAN: You can
associate yourself with this. Their names
are written here.

SHRIMATI RENUKA
DHURY: After them.

CHOW-

THE DEPUTY CHAIRMAN: No. I have
got a lot of names.

SHRIMATI RENUKA CHOW-
DHURY: A number of children are ringing
me up today. A number of students called
on me.
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THE DEPUTY CHAIRMAN: I agree
with you. But let us go by the procedure.
Sarojji raised this matter with the Chairman
yesterday.

FARI RIS WOS (TERTE): STFHIRT
HE ST, | ST Sl 7 S e, S fqwy
IBRT B SR ARIUEAS St 7 9 3o
TP SE g AT, H W U UB

ITh A1 GAIRITE HRAT 2|

I8 91d gHIdd ol FUod o &7 uga 12df
BeT b IR H-fRTRT, PR ik Jo &
IR H B T UST AT SRIAR] H| 319 fUsel &1
fol ¥ &9 <1 S & IR H-He & YR &
IR ¥ U UG X2 &1 IE 91 Wel & % Ps gl
59 Bal 2 fb Riced & 918 S 7o 3 &b
BRI q 39T IR b &7 A forg 781 9y
39 W BId © T anen-uss Her ar 9yl
P Ug-1 IR IS | o1 B1 S P X0 B
PR & HHgeld 8lbx gedi & AN W
IABT TS AR BT B

AT e 3ue o vELAR. AR 4
Ig X b g7 gl @Y 37T 98 Hed Jur)
T2 & f 9 Sz & forg iR gl 5!
I BIRT SHR [h¥ll IR o STh 5 q
ST Her H fhd ol & STet gdad! DI
BT AT

qeI ST € BT Y. RS AFRER g7
7T B 39F IR H $B FA| H ST U )
e =1 It weT & A 9 e 3
I, GIHeA UIferll & aR H R $B
R R MY A1 q31 e © 1 AeT B
A 1w AT ERft S9! s # iR
SEEIRET

SHRI BRATIN SENGUPTA (West
Bengal): Madam, the Yashpal Committee
submitted its recommendations two-and-a-
half years back. After that, a twelve-
member committee was constituted. Has
the Government picked up any of its

recommendations and started implement-
ing it in this regard?

I would also like to know whether the
Government is going to initiate a process
of radical examination reforms giving
continuous weightage to the continuous
assessment system in  examinations.
Madam, there are many question banks
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and model questions. There have also been
cases of re-examination in certain cases.
My point is where re-examinations have
not taken place after three months, six
months, one year or even ten years, when
these students go to join another academic
course or a foreign employment, their
failure due to the lapses on the part of the
authorities are not taken into account. What
thought is being given to this point.

3t U0, IrEcarfern: TRy
HEIGAT, AT 3FTATel Sft 7 S H&T SSR B,
SO UgS W gR1 Y4 A f I8 FEI SR M1
o1, R U &1 914 & b STei aedi &f e
BT FATA B, S & A BT FaT 7, 31t b
M. TE3. B RE A AT WBR DI T_RB A
EIF) HrRITET TET B AT B SR 3t o
91 1 IE & b eRgeRT # 91 WY BY W& ®
b a8 Haret Iferamic & w1 3a1?

sfereht Yopept siterdt: i w17

i TH.QH SEATer: 31T RITR
gfeT, us forar ® ok W d.uw 3. & fwiad
Eh_\'???ﬁ?Why are they making a hue and
cry?

T 39 A b1 ARl T8 foram
ST Y&l B HEIGaT, § 9 59 & Uge 31U vl
H gl T fh ioTdhet Wadi 3R qREd] Bt
B 91T AT BIST, ATl iR radi wer & o=
W T Rived 9 s g cs 81 U ®
& I “gase B’ I & T ABIST, 34l
el H b AYHCIART BT UUR olldh &1 7137 3R
I B PR g1 g1 & 11 fBR a8 B
HRHR AP T, SFRRT HHIRM fdoTa
3R ST AIRTGY &, S BT Gdhg B AR BIFTeT
B HEIGTT, el § “eMBIR HIRT Bl
TN SR T i gkt 82 a5t e o
g1 € b Aol BI=T &1 of o Aebel, Yo
TE o S b, O o 9 g5 ARy = S
g HEledT, USR I Aok & d8d d8] Bls
oo ol foras arer &1 § @ik fR A
TS & g Al bl BT 9IS B, B b qRI
BT HiawT €1 99 W {5l TRE B THT R F
B S P ...(AGF)...

SUNUMF: MY Wi § B8 < o
3T BN Rife § HA S 9 ot RuaeH
g
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N TH.qE. JEqarted: Heedl, I8 A
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% Mg 1 A1 g9 It HR SR

TRBR P fTHRT H TE] 31 BT & Tafh ARBR
B 39 W BRI HeH SO Bl SIoxd o
FAITP 1 Fedi DI AN UG UIoIHTe 3 A
CERIR

THE DEPUTY CHAIRMAN: Association
means just raise your voice.

Y TH.q9. SrEqafern: He ST, 59
91A1 &7 98 919 < P 98 1 haer I B 8
Rl 37 =i BT WA FUBR H TST g3l 2
gafery #iofl 39 IR § BT AW R, 3 A
TH ST BRIV

JuruTafcr: s eid SR | HuAT
Jer # S+ 3ot Sire Y |

st il wrft @em wRew):
IUFULT S, T ggd TR A DI A
ATt 7 SSHAT B H MY & ATH | hael T8
e AT @Tean g 6 89 99 |31, 89
AN 3R F=3 &T I'i <9 @ Aifd FuiRa
P &, B DI DI ARNHR T2 8 7% 87 3
qretl fid) BT 9999 99 W B <l

ARy, T ave 31 e ayaven
FH YA §2al B § 32 T, 9 7 9 HT 9994
39 | B forar g1 wEewn, e ot feme
fRreTT Saven Pae TXlet saRen wR neRa ®
3R 18T QS BT BIs Hey LT 21 TS,
3 99 # &) AR, F. ARIV gRI 99 TS
Pel MUT-that our schools are nothiilg but

torture cells and their school bags and their
homework are torture instruments. S99 dNg

T & GRT U oI U AT @<h Bt 17 off
3R &9 9 31 g e &N o s AR Bl
PIZ-9-DIs TA DB HEIGA, S,
RIETHW B Ul IR b o U1
Ruré 1 g9 g W IR-Ir R sik
ST BT Y, IR BH AN Rl S8 oA T8
B UIT ® 3R RV AT (9 g=dl bl s
TG | IGd & {6 9 <9 BT 9T S Bl
ATHST B & o1 IRT Hx 38T © Faledl,
JE B W P SNSRI B, S Fed Bl
SAEERI 8 3R #3 U 9gd as H#3ll 21 84
EINEINIESCEIEASICIECIE KA CIIECaR]
TEl B UIT &, SN 3T X 3R TR g2l Bl
S BT gAY el S| B ST 319 | T8 AT
PIIETE

$feTT AT Wl TR 3 e © fob ey s=a
P S BT FATT I B ST | T=IaTe |

SHRI V. KISHORE CHANDRA S.
DEO (Andhra Pradesh)! Madam Deputy
Chairman, I would like to thank you for
having given me this opportunity to as
sociate myself with sentiments expressed
by my colleagues, Shri Satish Agarwal
and others. I just want to focus on some
other aspect concerning the CBSE exami
nations, madam, after all, what is an
examination? A examination is a process
by which you make comparative evalua
tion of the merit of students. Madam, for
the last few years, the CBSE have been
giving three sets of questions papers for
the same examination for the class ten
and class twelve. For the tenth class
examination and the twelth class exami
nation, there are three sets of question
papers for each exam. Madam, the
reason given for this is to avoid copying.
If students are copying in the examina
tion, they should have invigilators to stop
them from copying. Setting three sets, of
question papers for each exam is no
answer. When you are making a com
parative evaluation, when competition is
very, very keen these days, even half a
mark or one mark can make a lot of
difference. It is not fair at all to give
three sets of questions for the same
examination and for the same standard in
the same subject. I think this is quite
ridiculous. I think this has been going on
for the last three or four years. This is
not the way an examination
system should function in respect of phy
sics paper or mathematics paper or
chemistry paper. You cannot have three
sets of question papers for class ten and
class twelve for the same Board. I hope
the hon. Minister would take note and
see that this is remedied in future. Thank
you.

THE DEPUTY CHAIRMAN: Prof.
Bharati Ray, do you have anything more
left to add to it?
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PROF. (SHRIMATI) BHARATI RAY
(West Bengal): Madam Deputy Chairman,
I have got one small point. As far as I
understand, threre are two issues here. One
is questions are difficult to answer and the
other is questions are out of syllabus. I
think...

SHRI V. NARAYANASAMY: Ques-
tions are vague.

PROF. (SHRIMATI) BHARATI RAY:
Yes, questions are vague and out of
syllabus also. I think students must not
suffer. There is one point which has not
been mentioned so far.There is not only the
point of questions coming out of syllabus,
but there is pressure at school and at home
also. I would beg your kind favour to allow
a Short Duration Discussion on the
examination system prevailing in this
country.

THE DEPUTY CHAIRMAN: Mr. Salim,
do you have anything more to say oh this?
if there was no other work, then, we could
have continued with this.

SHRI MD. SALIM (WEST BENGAL):
Madam Deputy Chairman, I will be very
brief. As you know, I always used to raise
issues relating to the students and their
education. The question is we have failed,
as a nation, in almost all the examinations.
It b a kind of sadism that we are torturing
our students and young people in the name
of examinations. There should be a system
of continuous evaluation instead of one day
examination on an annual basis. The
Minister of Human Resource Development
is here. He should take an initiative and the
Department of Education should take an
initiate by involving all the experts,
academicians and students' leaders in
arriving at a solution. ST ¥} T& ¢ e Bhfl,
T I S B, $B T ATh AT MR
PO e R P3T Tolleed BRIl 39 Sl
HeArS! BRI U9 He H ©, 98 WdH 8l dTell
eI 21 3 W ORI AIRIA AR T B
o) g1 H =T, TR AR IS AT
I&i €, oy 7' & DR F7R f £, a8 &
BIB] I8 ST
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39 9 § 3R DRIl 59 R oo i
| ¥ 71 7 =g b i Raie ¢ <l 8, S9d
PO TS MHAPR 89N dedi &, STl
SIft S 5 BT, STk g994 BT dle™ & forg
PB HIRT |

oS 5SS lebaa iy Sy o) L st 2 0
o of 45 0 Se S se) - S Sk
2 e 2558) )by Bk s o - Sy

O] e 3 -2 G Bl B sy 035 09

Soke & yloy Kigile o - w000 & o
st o faere &l - ol o Lo ey
09 59l ipad 13 K o)) (§ S sl ey 09 -0
sol e Jelee o o Sn s B kel
2 SEsl rnone S s o) (himd e
N s 425 o ) 2 45y oy Dy,
St SIS g S lue L gty

- i oS 4 kS 4 B

Education should be a fun, not a torture.

THE DEPUTY CHAIRMAN: Mr.
Minister, [ am also agitated on this issue
because I started my career as a teacher. I
think the most responsible job of a teacher
is to impart education. Our country has
guru-shishya  parampara.  But, un-
fortunately the examination system in our
country b to find out how much a child
doesn't know, not to find out how much a
child knows. That b the malady. So, I

T [ ]Transliteration in Arabic Script
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Backwardness of
feel that there should be a very serious
thinking on it. Even after fifty years of our
independence, we are going to follow the
system of British examination pattern. It is
wrong. Even they have changed their
examination pattern. The examination
should be more positive as to how much a
child knows. That should be the attitude. If
students especially in the lower classes and
up to 10th class are committing suicide, it is
because they are unable to compete. I think
it is a torture for the coming generation.
Whatever you are going to say in the House,
we would appreciate it. But I would suggest
that in the next session of Parliament, we
should have a full-fledged discussion
regarding our education policy and more
specifically about examination policy. I am
making this announcement, Mr. Minister. I
am making this suggestionl I would request
the Chairman to give permission. Within
one month's period, you will be able to
collect all the information regarding it and
all the suggestions you can get from outside,
from experts, and come back to the House
so that we can really evolve a good
examination policy which will help our
children. On these comments
...(Interruptions).

SHRI S.S. AHLUWALIA: What about
the present problem? Let him react.

THE DEPUTY CHAIRMAN: He would
answer.

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI S.R.
BOMMALI): Madam, I highly appreciate the
concern and sentiments expressed by hon.
Members about the future of students and
the hardships they are facing during the
examinations because of the question papers
being lengthy, out of the syllabus and
difficult ones. I would only say this. When I
saw in the Press the news about these
question papers, immediately [ asked my
department officers to have a discussion
with the Chairman of the CBSE. He is
seized of the matter. Again, about this
mathematics paper, I read. Today, Members
have also raised it. The matter will be
thoroughly discussed with the authorities
concerned and
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Consequential Problems
also with the Chairman and we would try to

find the appropriate solution.

So far as the policy of education and
examination is concerned, I welcome the
suggestion by the Chair. Let there be a
debate. Let there be a discussion. From the
day of Independence up-till-now, we have
got a number of reports which experts have
given. And we have been experimenting with
the future of the younger generation. We are
continuously going on experimenting with
their fate and future. Therefore, I welcome
this suggestion. Let there be a fullfledged
discussion on the education policy as well as
on the examination policy. Time may be
given for that. But it may not be possible to
get all the suggestions within a month.

THE DEPUTY CHAIRMAN: Whatever
you can get.

SHRI S.R. BOMMALI: With whatever is
possible, whenever a date is fixed for the
discussion, I will prepare myself, I will place
before the House what the view of the
Government is so far as the education policy
is concerned, so far as the examination policy
is concerned.

THE DEPUTY CHAIRMAN: Thank you,
Mr. Minister. I assure you that we will find
the time for it.

3t TH.UW. JrEcafern: feH, sfEE &
Refecq cg#el oM =@ifdy; o & 8F
=1fQ 1 #3) Sff 39F IR | Ht @1 VIR
% 9 TTgHCN MU

It should not be delayed. The results
should not be delayed.

RE: NEGLECT AND BACKWARDNESS
OF FARUKKABAD DISTRICT AND
CONSEQUENTIAL PROBLEMS
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